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SHRI R. R. DIWAKAR (Nominated): 
Mr. Vice-Chairman, I must thank you 
very much for the opportunity that yow 
have given me to make a few 
observations on the President's Address. I 
associate myself with the Motion of 
thanks that has been moved by Shri 
Deokinandan in thi3 House. I think the 
subjects covered by the President's 
speech are so many and so Important that 
I must be satisfied with making a few 
observations on some of 

the subjects which I feel are very im-
portant. I must say that so far as the tenor 
and the, cast of the whole speech of the 
President was concerned, we expected a 
far more brilliant, a far more stirring and 
a far more directional speech from one 
who is known throughout the world as an 
exponent of the Indian cultural point of 
view and very deeply soaked in what may 
be said to be the deeper channels o the 
Indian mind. Yet when it comes to our 
reading the Presidential Address wa feel 
that it is somewhat of an official narration 
or enumeration of certain subjects and 
nothing beyond that. I do not know if the 
Presidential chair acts as a kind of 
damper on the enthusiasm and the 
spiritual power that a man can command 
outside officialdom and the official chair. 

Now, I think I must first draw the 
attention of the House, Mr. Vice-Chair-
man, to the new phrase which has been 
used in the second paragraph of the 
Address, 'a democratic and socialist 
order'. I think we have been familiar, so 
far as reports in the, newspapers and the 
Congress party policies are concerned, 
with the phrase, democratic social order, 
and not with 'a democratic and socialist 
order*. I do not know why these two 
words have been now separated, if at all 
this is a repetition of the policies 
adumbrated at Bhubaneswar. I think if 
these words continue to be as they are, 
they raise some problem in semantics. If 
a socialist order is to be there, unless it is 
definitely mentioned that it i9 through 
democracy and through non-violance, it 
may mean any type of socialism. Today a 
socialist order does not necessarily mean 
a democratic order; nor does a democratic 
order necessarily mean a socialist order. 
So India is in a happy position to say that 
we are trying ^to arrive at a socialist 
order through democratic means. I think 
unless that is clarified in the clearest 
possible manner it would create 
confusion in the minds of the people and 
they would try to interpret these words in 
their own way. A socialist order of the 
Communist type today, for instance, is 
supposed 
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and Communists declare it in that way to 
the world. Communism they say, is a 
socialist order; not only that, it is a 
democratic order also! That is why I make 
the plea that these matters require 
clarification. Moreover we should also 
examine in what direction we are going. It 
happens that a socialist pattern was dec-
lared as early as the Avadi session of the 
Congress. Since then we have been 
travelling along that line and now we 
come to the socialist order. But if we 
examine the different sectors in which 
nationalisation has been introduced, we 
have no doubt the full impact of 
nationalisation but we see very little of 
the socialist order in that nationalisation. 
If socialism or the socialist order is to 
spell only nationalisation, I am afraid we 
shall not be going in the direction of real 
socialism but in the direction of State 
Capitalism. Therefore, it is very necessary 
for a country like ours to have our 
■fingers on the pulse of the direction as to 
where we are going and be clear about 
our destination. 

Casting a glance at the international 
field and the remarks! made by the 
President I am very glad to say that a 
policy, which had been adumbrated by 
the Government of India through our 
Prime Minister that there should be a 
nuclear test ban—which was really 
speaking advocated as early as 1958— 
has after all come to pass during the last 
year. It is partial, no doubt, but something 
ls better than nothing and let us hope that 
this test ban is extended, in due course, to 
underground tests as well. Another 
welcome sign is that the use of nuclear 
power in and from outer space has been 
banned by agreement between rulers of 
the two countries concerned. The estab-
lishment of the *hot line' also is a very 
welcome sign. At the same time, I do not 
think that there is any scope for 
complacency, because simultaneously 
France has stood out. Not only that. It is 
actually making progress in 'nuclear arms. 
This morning's papers convey the news 
that France has now jets which can be 
served and 

re-filled in mid-air and its planes carrying 
nuclear war-heads can travel •s far as 
4,700 miles, meaning thereby that France 
can very easily cover some of the targets 
in Russia on the one side and some other 
countries on the other side. This is not a 
development which is very happy, 
especially in view of the progress towards 
peace that is being made by the two chief 
nuclear powers. Similarly, China is still 
out of bounds, so to say, of international 
peace efforts and, therefore, it is quite free 
to carry on its experiments and confront 
the world one day with nuclear bombs. 
Therefore, thers is very much scope or 
very great necessity to be as alert as India 
has been from the beginning, not only in 
international councils but, I think, also as 
a people, Indians should be alert about 
these matters. I may mention that as 
regards nuclear test ban, the people of 
India also played their humble part. They 
boldly took upon themselves the 
responsibility of conveying to the nuclear 
powers their clear opinion that what the 
powers were doing was something which 
waa against the health as well as the 
future of humanity itself; they had no 
right to poison the atmosphere of the 
world in trying to arm themselves against 
each other. 

Then, I should make a reference here-to 
what is going on in the United Nations 
Security Council. That is also a part of 
international affairs. I think every one of 
us appreciates very much the able part 
played by Mr. Chagla in giving a fitting 
reply to the allegations and a number of 
things that Mr. Bhutto said against India 
on the floor of the Security Council. But 
one is surprised at the attitude taken by Sii 
Patrick Dean on behalf of the British 
Government. While he made a plea for 
mediation or something like that, there 
was no mistake in our seeing that his 
speech was more like that of an advocate 
of Pakistan than that of a representative of 
a great nation like England, which had 
very vital and friendly connections with 
India. As the'British Government as well 
as the British people must be knowing, 
India 
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is making every effort to see that our 
friendship continues; but it should not be 
made difficult for India, fcr instance, to 
continue that friendship and to continue 
in the Commonwealth with the goodwill 
of all the other rations in tha 
Commonwealth. Therefore, I think 
whatever be the Tory inclinations or the 
Conservative traditions of British 
diplomats and British administrators 
today, they must take into consideration 
that, if they want real friendship to 
establish itself between two members of 
the Commonwealth, they should not 
adopt a partisan attitude and make it 
difficult for India and Pakistan to come 
together. It might be very uncharitable,- 
but some people and historians do say 
that Pakistan was the creation of tha Bri-
tish Government and if such attitudes are 
struck by the British now and then in the 
course of diplomacy, well, perhaps that 
kind of allegation by historians gets 
support. I think it is necessary that we 
should raise our voice against such an 
attitude of the British not only in 
diplomatic circles in the international 
sphere but also in this Parliament of ours. 

I may now mention a few things about 
industry—the public sector and the 
private sector. I need not sa/ that much 
progress has been made. But after all we 
are here not merely to register the 
progress but also to think in terms of 
where we have failed. So far as mixed 
economy is concerned, I think it has been 
declared so many times from the platform 
as we'l as in Parliament itself. At the 
same time, one cannot but feel that the 
private sector is made to feel a kind of 
inferiority complex. Those who are 
running the public sector are naturally in 
a better position to drive home this kind 
of inferiority complex. I do not think that 
Mr. J. R. D. Tata who has made a certain 
statement in New Ycrk to the "New York 
Herald Tribune" has done it in a 
lighthearted manner. He is one of the few 
persons who carries weight with the 
Government of India. He has easy access 
to the highest authority and he must be 
enjoying a number   of   deserved    
facilities    for 

building up big industry in the private 
sector. But even in spite of that, I am glad 
that he has given vent to the difficulties 
of the private sector and what the private 
sector is feeling. This certainly is on 
behalf of the smaller industries, possibly 
the smallest of them. What he has said is 
this that India has infinite capacity and 
scope for development of industries. 
While the public sector may go on 
developing, if the private sector also is 
given the necessary facilities and 
encouragement, he says, it will definitely 
develop faster. These are the words he 
uses so far as the private sector is 
concerned. At the same time he asks what 
it is that comes in the way—well, he says 
controls and also red-tapism. He has not 
mentioned the word "red-tapism" but he 
has mentioned the word "controls". 
Naturally he, does not mean all kinds of 
controls, but he means that controls have 
acted in a restrictive manner and they 
have not been able to give the neeessary 
encouragement for tha private sector in-
dustries. The third thing that he has 
mentioned is that these controls have 
acted as a curb on foreign capital coming 
into India. I do not mean to say that the 
Government is not aware of all these 
difficulties which the private sector is 
suffering from. I know personally of a 
few industries where, for instance, they 
have engaged their capital, carried on the 
work, constructed buildings, engaged 
money in machinery and for six months 
or eight months right from the beginning 
they have been asking for the necessary 
licences, and yet at the end of six months 
or eight months or whatever it is, they do 
not get the licences; thus all the capital 
and all the labour is wasted which adds to 
their frustration. I think this kind of thing 
should not happen. If this continues to 
happen, then I think the private sector 
cannot develop and play its legitimate 
part in the building up of the nation. 

One word about agriculture. Figures 
have been given that 6 million acres have 
come under irrigation and 5:5 million 
acres also are going to come under 
irrigation.   Within my own per- 
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there are two big irrigation projects in 
which thousands and thousands of acres of 
land are statistically under irrigation but 
not a drop of water is passing on to them. 
And why? The dam is there, about Rs. 
IOO crores have been sunk on it, Rs. 6 
crores are being paid as annual interest, 
and yet thousands and thousands of 
agriculturists are not willing to take, the 
water on account of want of co-ordination 
among the P.W.D., the Irrigation 
Department, the Revenue Department, and 
so on, or because the water-cess is heavy 
or because there are no technical 
personnel who can give them the proper 
advice. These things are happening. 
Therefore, we should not be led away by 
the figures but we should actually see what 
is the exact acreage under irrigation. This 
naturally leads us to the point that 
agriculture has not been able to play its 
part in producing enough food in our 
country, and I think all these matters 
ought to be looked into. While 
theoretically we are legislating for social 
justice, and we are taking action for more 
production, why is it that production is 
lagging? Is there want of sufficient 
incentive to the agriculturist, to the 
peasant who is working in the field or is 
this legislation only doctrinaire? We have 
to sea whether this legislation is taking 
into consideration both social justice and 
production which are equally important, 
whether there is a lopsided legislation on 
the side of social justice and not enough 
emphasis on the side of production. 

I think these are all important matters 
which have to be taken into con-
sideration. Fortunately I am in the happy 
position of not being identified with any 
political point of view. What ever I have 
said, I should emphasize I have said as an 
observer of things as they are actually 
being done. While I have every praise 
and compliment for all that the 
Government is doing, I would say that 
they should be far more careful, far more 
self-introspective and far more responsive 
to the needs of the small man, to the   
small 

industry people and to the man in the 
Btreet.   Thank you. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): Before I call upon the 
next speaker I would like to know if the 
House is prepared to sit through the lunch 
hour as there are a large number of 
speakers. 

« 
SOME HON. MEMBERS: Yes. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Shri Dahyabhai Patel 

SHRI DAHYABHAI V. PATEL 
(Gujarat): Mr. Vice-Chairman, I missed 
the presence of the dignified personage of 
the President of India when we had the 
Address on the opening day of 
Parliament. We have been so used to 
seeing him in this House that perhaps 
some of us might not fully realise how 
much dignity his presence on the day of 
the opening of Parliament lends to the 
proceedings. I hope his illness is 
insignificant and that he will soon be 
restored to health. In him we have 
somebody who is very clear about his 
thoughts. Indeed a little over a year ago, 
ho said in very clear terms that the Indian 
reverses in NEFA should be regarded as a 
matter of sorrow, shame and humiliation, 
that we have to retrieve our lost prestige 
and that India's freedom, security and 
honour are things which are endangered 
today. Are we doing anything about it? 

Next also I would like to say haw sorry 
I am to see our Prime Minister in this 
state of health. I hope he also will be 
soon restored to health. But let us 
recognise that there is such a thing as 
time, that there is such a thing as age, and 
the Prime Minister is a sick man and the 
chances of his being what he was five 
years ago or ten years ago are rather 
bleak. Hence his sickness is reflected in 
the Government. Today we have a sick 
Prime Minister. We have a sick Govern-
ment. I am sorry that in certain circles the 
sickness of the Prime Minister is being 
exploited by some people, and 
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people are being asked to be restrained in 
their criticism, legitimate criticism of 
Government in Committees. I do not know 
whether it is going to be repeated here. Sir, 
we come here as Members of Parliament to do 
our duty to the country.   And I hope that 

we shall continue to do so I P.M.  
fearlessly in spite of what has 

happened. If the Government is 
sick, let it go on a rest cure. If the Prime 
Minister is sick, more so, let him also go OP a 
rest cure. But what is the use of having a 
Government which cannot ke up it;; mind? 
The Kamaraj Plan is not gong to affect the 
country, the Government or the Cabinet. What 
we want is a firm, stable Government. What is 
happening on both sides of our borders and in 
the two border States is an indication that the 
Government is very sick and needs to go on a 
rest cure, if not go altogether. I must also at 
this stage take the opportunity of 
congratulating our representative in the United 
Nations, Mr. Mohammad Currim Chagla, as 
he is now known, instead of Mr. M. C. 
Chagla—Mr. Justice Chagla as we knew him 
in Bombay—for his bold exposition of India's 
case in the United Nations. It is a sad 
reflection on the people who have been in 
charge, on the, people who have been our 
spokesmen in the United Nations for the last 
15 years that they did not raise the many 
logical points that he raised in his address. His 
address wa;; cold logic and reasoned. Why did 
not anybody think of them? So many Df them 
are going to the United Nations again and 
again. Nobody could think of the point that 
Kashmir acceded t:> India as all other Indian 
States did hrough the Head of the State. Now, 
this point was not mentioned even in the 
United Nations all these years. It i;; a sad 
reflection on the people who ha ve been in 
charge of arguing our case. I need not repeat. 
There are several other arguments in his 
case—if it is read properly—which were 
missed previously. (Interruptions) We are not 
dealing.    .    .   . 

SHRI A.  M.  TARIQ   (Jammu     and 
Kashmir);  For the hon. Member's in- 

1100RSD—4. 

formation, the Letter of Accession is already 
on the record of the United Nations; it was 
from the Maharajah of Kashmir.   That is our 
part. 

SHRI DAHYABHAI V. PATEL: Mr. Tariq, 
I am not denying that. I am dealing with the 
presentation of our case. And the people who 
were there, who went there on behalf of the 
Government of India to present our case, 
should have presented it more logically, in a 
reasoned manner and not with their hearts full 
of prejudices; they always went and made 
more enemies for India than friends. That is 
why our case which is so just and so clear has 
been bogged down in the Security Council all 
these years. 

SHRI M. N. GOVINDAN NAIR (Kerala): 
Their logic did not win many friends. 

SHRI DAHYABHAI V. PATEL: That is 
because of the prejudices created by his 
predecessor. My friend, you know it fully 
well; you may support him. But the truth 
cannot be hidden. It is because of his attitude, 
because he was offensive—his predecessor, I 
mean—to the free nations of the world that 
our case has been misunderstood. 
(Interruptions.) 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Order, order, let him 
proceed. 

SHRI LOKANATH MISRA (Orissa): The 
Communist friends along with 

Mr. Tariq are trying to defend their 
leaders. 

SHRI A. B. VAJPAYEE: What leaders? 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Please proceed, Mr. Patel. 

SHRI BHUPESH GUPTA; We can defend 
ourselves. 

SHRI DAHYABHAI V. PATEL: I am fully 
in agreement with the sentiments 
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by Mr. Ganga Sharan Sinha and other 
friends in this House about the refugees 
who are coming from across the border. 
They deserve our every sympathy. It is 
not their fault that they are in this plight. 
We have a certain obligation towards 
them and I hope that the Government will 
be liberal towards them. Unnecessary 
obstacles in the way of their coming back 
should not stand. I know that this means 
a great drain on our resources, that it 
means a great burden to the exchequer. 
But the Government of India will have to 
stand up and bear it. If the Government—
and when the Government—has courage 
enough—I do not know if it ever will 
have it—it must demand a portion of 
territory, land from Pakistan. When so 
rfjany people are exploited, when they 
are thrown out from Pakistan, Pakistan 
must be made to yield so much territory, 
so that we can house those people. I do 
not know whether thig sick Government 
will ever have the courage to do so. 

Sir, I repeat that this Government is 
sick. What is happening in regard to the 
two distinct issues which have figured 
prominently in this House and how is the 
feeling of the people being 
circumvented? I refer to the Sprajud-din 
affair. That has been referred to a Judge. 

[THE  VICE-CHAIRMAN   (SHRI M.  P. 
BHARGAVA) in the Chair.] 

But while the proceedings are going on 
against Serajuddin, the Magistrate, I 
understand, is being transferred as Chief 
Presidency Magistrate elsewhere. It is a 
very ingenious Government that can stop 
or prolong legal proceedings in this 
manner by giving promotion to a 
Magistrate. What will be the result? So 
many witnesses have been examined. 

SHRI ARJUN ARORA (Uttar Pra-
desh): The case may remain on the file, of 
the Magistrate even if he is promoted. 

SHRI DAHYABHAI V. PATEL: 
Thank you, I know that. Even a child 
knows that.   But the purpose of this 

•       *       * 
SHRI ARJUN ARORA: I do not consider 

the hon. Member to be a child, ! much less 
my child. 

SHRI DAHYABHAI V. PATEL: I am 
grateful to God for that. What would 
have been my fate if I were his child? I 
am certainly not willing to exchange my 
position. (Interruptions.) Whatever this 
gentleman may say, I better restrain 
myself. He will have plenty of 
opportunities. My time is limited, I am 
trying to save my time for the other 
friends of my party who also want to 
speak. 

SHRI LOKANATH MISRA: His friend 
is involved in the Serajuddin case. 

SHRI DAHYABHAI V. PATEL: The 
trial, I am saying, will go on. Certain 
people have been examined. Another 
Magistrate in his place will take up the 
re-examination of all those witnesses. It 
is a legitimate request of any accused. 
Some of the witnesses will be available, 
some of them will not be available. So, 
the trial will prolong. Then the matter 
will go to the higher courts and to the 
Supreme Court whether such witnesses 
should be called again or not. These are 
all dilatory tactics with only one inten-
tion, to shield the co-conspirator in this, 
and I make this charge with a full sense 
of responsibility, and if this Government 
tolerates it, they are pleading guilty, 
demonstrating the charge that I make that 
this Government is a sick Government. 

Sir, the other affair which I would refer 
to is something much more serious; it is 
about the border State of Punjab. The 
Prime Minister has entrusted the enquiry 
into the allegations against the Chief 
Minister of Punjab to a Judge. That was 
expected, of course. We know, Sir, of a 
member of the Legislature, a member of 
the Congress Party, who was beaten up 
because he made certain charges. He has. 
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himself said so, he has offered to prove them 
before anyone. But much :nore serious is what 
ha^ happened a few days ago—a person was 
shot dead, five bullets were fired into his body 
at eleven of the clock in broad daylight and 
not one line has appeared ir the newspapers 
anywhere. The person was a close relation of a 
former Defence Minister of this country. The 
people who shot him went to shoot him—I am 
told—in a truck belonging to the son of the 
Chief Minister. Will the Government enquire 
into this? Why have no arrests been made? 
Mr. Nanda wants to arrest Members on a 
charge of bringing gur, under the Defence of 
India Rules. Where are the Defence of India 
Rules in the, case of murderers, people who 
murder persons in broad daylight and of heir 
accomplices, people who sssist them? What is 
happening to this Government? It is therefore 
that I say that this is a sick Government and I 
do not think that this Government can be 
cured. The only remedy LS to end it, and shall 
I say also that this country is sick of it? 
Therefore, they are losing repeatedly all the 
by-i?lec-tions that have taken place in the last 
few months.    Let them realise il. 

AN HON. MEMBER:  Not all. 
SHRI DAHYABHAI V. PATEL: Most of 

them. 

SHRI A. B. VAJPAYEE: What happened 
in Mahuwa? 

SHRI FARIDUL HAQ ANSARI (Uttar 
Pradesh):    That is recent. 

SHRI DAHYABHAI V. PATEL: My 
friend, Mr. Bhupesh Gupta, yesterday butted 
in on my question to make a speech when I 
asked questions sibout the affairs of the Bank 
of China. This is one more example of the 
sickness of this Government. Responsible 
Ministers made statements in the Bengal 
Assembly about the affairs of the Bank of 
China, of the people who were given money 
and of a Bombay weekly lhat is supposed to 
have received money. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman   .    .   . 

SHRI DAHYABHAI V. PATEL: Mr. 
ViCer-Chairman, I do not yield. He has got 
his right to speak. He made a speech 
yesterday butting in during the Question Hour 
when I was putting questions, which was very 
wrong. I do not yield, Mr. Vice-Chairman. 

SHRI BHUPESH GUPTA: Then there will 
be a deadlock. 

SHRI DAHYABHAI V. PATEL: There can 
be no deadlock. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Unless he yields you cannot   .   
.   . 

SHRI BHUPESH GUPTA: My friend very 
often returns to the same question. So I 
presented to the House a statement made by 
Mr. Prafulla Sen in reply to a calling attention 
notice given by Mr. Kashi Maitra, the P.S.P. 
leader, in which Mr. Prafulla Sen said that he 
had no information. It is in their December 
proceedings. I made it a part of my question 
and quoted it. Unfortunately my friend was 
not here then. The 'Current', a weekly in Bom-
bay, wrote it. 

SHRI DAHYABHAI V. PATEL: More than 
one paper wrote it, even a Bengali daily, 
though I have not got the cuttings with me, 
now. 

SHRi BHUPESH GUPTA: Anyway I 
leave it at that. He is a good friend otherwise. 

SHRI DAHYABHAI V. PATEL: Now the 
Defence of India Rules are used against 
friends who protest against orders, like, the 
Gur Control Order, against people who are 
agitated about certain things in Bombay, and 
so on. Somebody who was standing to look at 
one of these demonstrations was also arrested, 
because he happened to help certain members 
of the Swatantra Party, and even my letter to 
Mr. Nanda explaining the position has not 
secufed his release, while people like this go 
about freely in this country. 
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Government have we? Mr. Nanda promised to 
eradicate corruption in three months. 

HON. MEMBERS:   Two years. 

SHRI DAHYABHAI V. PATEL: Two 
years? Well, six months of the two years have 
nearly gone. 

AN HON. MEMBER: Three months. 

SHRI DAHYABHAI V. PATEL: Do you 
see corruption on the decrease? Let Mr. 
Nanda go to Saurashtra where a by-election is 
taking place and let him see for himself with 
open eyes what corruption is taking place at 
every stage, what pressure is being put on 
people, how people are being called because 
they assisted in the previous by-election when 
Mr. Masani fought at Rajkot. When honest 
citizens, when people working in State 
Transport offices and such like offices are 
being called daily to report to the police 
station when there is no charge against them, 
it is simply harassment; it is because they 
helped others against the Congress. Are these 
Defence of India Rules or Defence of 
Congress Rules?, I want to ask, and therefore 
it is that we demand repeal of this lawless law. 
If the Government wanted to continue the 
Defence of India Rules, they must convince us 
of the reasons therefor. They have to convince 
this country that they are serious about 
defending this country. There are rumours, 
there, is documentary evidence —if required 
it will be forthcoming— that the Prime 
Minister has already given his assurance that 
India is i-ot going to advance further than the 
present line. 

SHRI N. C. KASLIWAL (Rajasthan); That 
is not correct, I will challenge, your 
statement. 

SHRI DAHYABHAI V. PATEL: We will 
come to that, my friend. There are so many 
defenders of the Prime Minister. You need 
not be in a hurry. The matter is coming. 

SHRI N. C. KASLIWAL: I will show that 
the letter that you have circulated is 
completely wrong in facts; you have 
misquoted facts. 

SHRI DAHYABHAI V. PATEL: I have not 
circulated any letter. Mv friend is labouring 
under a misapprehension. But the letter that 
he refers to may come out. What does tt mat-
ter? Let the Home Minister come out with a 
full statement on the matter. We want to know 
about it, and if the Defence of India Rules are 
there, why not arrest the forgerers? Why don't 
you use the Defence of India Rules there? 
Why do you want more power when you 
cannot use it? 

Sir, this sick Government has given us 
enough worry. Now I will come to the 
condition of the country as it is. The review of 
the state of economy, the President has 
referred to in detail, to every item, arid the 
President has very frankly acknowledged that 
ihe overall rate of economic growth has 
lagged behind despite a certain upward trend 
in industrial production and improvement in 
the balance of payments. The President has 
made the following main points: The general 
level of industrial output in 1963-64 is 
expected to be 7 to 8 per cent higher than the 
previous year. Basic industries like coal and 
steel have made a little more progress and 
production in the steel plants is n°w coming up 
to what their rated capacity was. Thev should 
have come to this some years ago. Now we 
see some hope of their coming up to that 
capacity. Then power shortages continue to 
hinder the growth of industrial progress every-
where; the total availability of power may 
have improved and the transport position has 
certainly eased a little There has been an 
improvement in ox-port earnings and with 
continuing external assistance from friendly 
countries our foreign exchange reserves and 
the country's balance of payments position 
have not been under the same kind of pressure 
as it was in the previous year. Some public 
sector undertakings have made significant 
progress. 
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The first Indian manufactured A.C. electric 
locomotive rolled out of Chittaranjan works. 
The National Mineral Development 
Corporation has practically completed the 
development of the Kiriburu iron ore mines. 
The Atomic Energy Establishment at Trom-
bay has begun exporting radio isotopes. The 
expansion of the three public sector steel 
plants is well underway. Work on the alloy 
and tool steel plant at Durgapur is in progress, 
we are told. Action has been initiated for the 
setting up of the Bokaro s;eel plant—that is 
the best that can be said about it, because it is 
still in a nebulous state. Production in the 
ordnance factories in 1963-64 is expected to 
be Rs. IOO crores as compared to Rs. 66 
crores in 1962-63 and Rs. 41.45 crcres in 
1961-62. 

To a fair extent, the slow growth of 
economic progress is due to the shortage of 
agricultural production which in 1962-63 
recorded a fall of 3.3 per cent. While it may be 
argued thai in a country like India in which, 
over large areas, the volume and distribution 
of rainfall are decisive factors in agriculture, it 
is difficult to achieve a steady rate of growth 
in agricultural production from year to year. 
This however makes it all the more essential 
to secure high yields per acre in areas with 
irrigation and assured rainfall, and the most 
important factor to be noted in this connection 
is that Ihe policies and proposals of the Centre 
and the State Governments regarding ceiling 
on land, food procurement and distribution, 
and cooperative cultivation, and the proposed 
Seventeenth Amendment to the Constitution 
have disturbed the mind of the, agricult ir-ists. 
They have disturbed the framework in which 
alone agriculture fan progress, and have 
aggravated ;hp situation by introducing 
factors of uncertainty and insecurity all round. 

As regards industry, the estimated increase 
of 7 to 8 per cent falls v<;ry much short of the 
postulated ann Jai increase of 11 to 12 per 
cent. The pace of implementation of new 
industrial projects as also of expansion   of 

existing ones and therefore, of additions to 
installed capacity suffered on account of the 
none too encouraging situation which 
prevailed in the capital market on the one 
hand, and the growing cost of construction on 
the other. In the case of nitrogenous fer-
tilisers, vital for the sustenance and growth of 
the agricultural sector, a number of schemes 
remain unimple-mented. Government seems 
to have little or no interest in the simple, in-
expensive process of introducing Gobar gas 
plant which provides a cheap method of 
replenishing the land with nitrogenous 
fertilizers. The Government seem to be 
thinking only in tersns of large factories, 
importing large amounts worth of machinery 
from abroad. Fertilizers produced in the 
factories go mainly to benefit large 
plantations and sugar factories for, the manner 
in which the controlled distribution is made it 
hardly ever reaches the poor agriculturist. 
And the amount of corruption and red tape 
involved in getting the fertilizers makes it 
impossible for him to get any of these 
fertilizers produced in the large fertilizer 
factories. 

Progress in implementation suffered also in 
such industries as newsprint, paper and paper 
board, rayon grade pulp and cement. The 
uncertainty in the supply position of im-
portant raw materials and the general 
difficulty regarding foreign exchange 
continue, 

A review of the Government's policies 
discloses considerable lack of coordination. A 
sick Prime Minister and a sick Government! 
After all, the whole economy has to function 
as a single entity. The different parts of it are 
closely inter-related. There must, therefore, be 
a uniformity in tht1 working of different 
policies. This is not fully apparent at present. 
The monetary policy, while aiming to control 
prices of certain commodities, has affected the 
general level of productive activity. If the 
decontrol of prices on certain commodities an-
nounced recently represents a shift in 
Government's policy, it is certainly 



461    Motion of Thanks on    [ RAJYA SABHA ] Address by Vice-President   462 
[Shri Dahyabhai V. Patel.] 

a step in the right direction. In isolation, 
however, this step will not have the 
desired effect. The fiscal policy is 
fashioned to draw away resources to the 
public sector without considering its 
effect on overall development. It is of less 
importance whether investment is made 
in this sector or that sector rather than 
whether it promotes the development of 
the whole economy. This purposive co-
ordination between different sectors to 
maximise the flow of production with 
existing resources is the specific problem 
of planning and its timely execution. In 
both these aspects, our administrative 
machinery has, unfortunately, not reached 
the high standards which are needed. 

A notable development of the year ls, 
however, the record increase of about Rs. 
IOO crores in export earnings during the 
year 1963 which has been due mainly to 
the large quantity exported and the higher 
unit price. Exports of items covered by 
the various incentive schemes forming 
well over 20 per cent, of the total 
earnings have also shown considerable 
increase. 

This should not, however, make us 
complacent. It is just possible that the 
rate of increase attained in the current 
year may not be sustained in the 
remaining two years of the Third Plan. 
For instance, sugar which is expected to 
account for exports worth Rs. 30 crores 
during the current year may not go 
beyond Rs. 15 crores next year due to 
lack of exportable surplus. Again, in the 
case of jute the encouraging trend of Rs. 
175 crores in 1963-64 as against Rs, 155 
crores in the previous year may not be 
continued in the year to come as the 
increase in the demand in the world 
markets is not likely to continue. Further, 
in respect of oil cakes, the increase in 
exports in the last two years of the Third 
Plan might just be moderate because of 
increasing domestic demand. Nor are the 
prospects in the case of textiles brighter. 

One of the major handicaps to exports 
lies in the rising costs of Indian goods 
brought about by fiscal levies, growing 
labour costs, low productivity, paucity of 
raw materials, administrative delays and 
the like little effort seems to have been 
made to show any improvement in this. 
The problem of exports cannot be dealt 
with in isolation and must, in the nature 
of thing?, form part of the'lSa-tional 
endeavour to create surpluses at reduced 
costs. It cannot be overemphasised that 
having regard to the increased foreign 
exchange content of our developmental 
programmes (heightened on account of 
defence requirements), the country's 
repayment obligations, and the fact that 
the scope for any significant pruning of 
the country's import bill is very limited, 
there is imperative need for an all-out 
effort to solve our export problem in a 
concerted and urgent manner. 

Sir, slow progress is taking place in the 
matter of oil exploration particularly in 
Gujarat and in the setting up of refineries. 
I must repeat that Gujarat suffers from 
lack of coal. Coal has to be hauled to 
Gujarat from a thousand miles away. 
Gujarat suffers from lack of power. The 
hydro-electric schemes promised to 
Gujarat during the last' two elections by 
the Congress Party as a sop to the voters 
have not yielded any power yet. And with 
the, coming of the next election, the 
carrot of the Narbada Valley scheme is 
being dangled before the voters of 
Gujarat. How many years is this Narbada 
Valley scheme going to stay? We know 
the fate of the Kakrapara and the Mahi 
schemes. Is the execution of the Narbada 
Valley scheme going to be on the same 
lines? How much of the money allocated 
for these schemes is going to be spent on 
administrative, set-ups, on payment of 
salaries to officers and staff, and how 
much of it is going to be actually used on 
the working of the scheme, is a matter of 
doubt if the past experience is any guess. 
It is going to be very, very unsatisfactory. 
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Before I conclude. I must say that I 
agree with my friend, Shri Ganga Sharan 
Sinha, about the seriou:; omission in the 
President's Address to refer to tha loss to 
the country in the death of Dr. Rajendra 
Prasad. It is one more instance of the 
sickness that our Government suffers 
from. 
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SHRI SONUSING DHANSING PATIL 

(Maharashtra): On a point of order, Sir. The 
hon. Member may-avoid personal references. 

SHRI A. M. TARTQ; It is the history of the 
country. It is not a personal reference. 

SHRI ^ONUSING DHANSING PATIL: iuu 
are making references to persons who are not 
present here. 

SHRI P. N. SAPRU (Uttar Pradesh): Let 
him go on. 

AN. HON. MEMBER: Let him go on. 

SHRI SONUSING DHANSING PATIL:    I 
am appealing to the Chair. 

SHRI BHUPESH GUPTA: There is no point 
of order. He was the former Prime Minister 
there and the Kashmir question cannot be 
discussed without reference to a person who 
was the Prime Minister there for ten years. 
How can you do it? 

SHRI A. B. VAJPAYEE: Yesterday, a 
Congress Member, Shri Deokinandan 
Narayan, referred to a speech delivered by 
Shri Golwalkar who was not present in the 
House. But I did not object to that. Why 
should Congresi Members lose their patience? 

AN HON. MEMBER: Because it pinches 
them. 

SHRI P. N. SUPRU: How do you know that 
Mr. Tariq is not prepared to repeat outside the 
House what he has said here, and repeat it 
everywhere? 

SHRI A. M. TARIQ: Everywhere, wherever 
you like. Who is the Chief Conservator of 
Forests there? Do you know, Mr. Patil? 
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SHRI      SONUSING DHANSING 

PATIL (Maharashtra): On a point of order, 
Sir. The hon. Member may avoid personal 
references. 

SHRI A. M. TARIQ: It is the history of the 
country. It is not a personal reference. 

SHRI      SONUSING DHANSING 
PATIL; You are making references to persons 
who are not present here. 

SHRI P. N. SAPRU (Uttar Pradesh): Let 
him go on. 

AN HON. MEMBER: Let him go on. 

SHRI      SONUSING DHANSING 
PATIL;  I am appealing to the Chair. 

SHRI BHUPESH GUPTA: There is no point 
of order. He was the former Prime Minister 
there and the Kashmir question cannot be 
discussed without reference to a person who 
was the Prime Minister there for ten years. 
How can you do it? 

SHRI A. B. VAJPAYEE: Yesterday a 
Congress- Member, Shri Deokinandan 
Narayan, referred to a speech delivered by 
Shri Golwalkar who was not present in the 
House. But I did not object to that. Why 
should Congress Members lose their patience? 

AN. HON. MEMBER; Because it pinches 
them. 

SHRI P. N. SAPRU: How do you know that 
Mr, Tariq is not prepared to repeat outside the 
House what he has said here, and repeat it 
everywhere? 

SHRI A. M. TARIQ: Everywhere, wherever 
you like.   Who is the Chief 

Conservator of Forests there? Do you; know, 
Mr. Patil? 

 
AN HON. MEMBER:  Who is he? 

SHRI A. M. TARIQ: He is the elder brother 
of fee co-called President of the so-called 
Azad Kashmir. 
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"One Iakh refugees crossed in 
continuous influex of thousands daily. 
On sixth evening just on the borders 
Pakistani police fired on four thousand 
fleeling refugees from three sides. 
Hundreds shot dead. Many injured in 
hospitals. Thousands in Pakistan are 
stranded and being tortured." 
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SHRI A. M. TARIQ: He is giving wrong 
information. 

SHRI B. D. KHOBARAGADE (Maha-
rashtra): Congress people should not fight 
amongst themselves. 

SARDAR RAGHBIR SINGH PAN-
JHAZARI (Punjab): How can he say that he is 
giving wrong information? 
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SHRI A. M. TARIQ: He is giving wrong 
information. 

SHRI B. D. KHOBARAGADE (Maha-
rashtra) : Congress people should not fight 
amongst themselves. 

SARDAR RAGHBIR SINtiH PANJHA-
ZARI (Punjab): How can he say thai he is 
giving wrong information? 
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THI  DEPUTY   CHAIRMAN: You 

need not begin  another speech. You 
can     give    the    explanation. Shri 
Mehta. 

SHRI M. M. MEHTA (Gujarat): Madam, I 
rise in support of the Motion. Our worthy 
Vice-President has elaborately discussed the 
various problems at home and abroad in his 
Address. In the very first paragraph he said: 

"In spite of difficulties ano? detractions, 
we have continued to move forwards our 
objective of a democratic and socialist 
order at home   .   . ." 

I will agree with him as far as the democratic 
part is concerned but I have grave doubts as to 
whether we are marching towards a socialistic 
pattern or order. He has said rightly only 
'moved in spite difficulties and distractions'. 
We talk too much of socialism—is it not—
now-a-days and practically we do nothing 
absolutely. It is a mockery of socialism, I will 
say. Our beloved Prime Minister alone has 
fought for socialism in this country and I am 
very sorry to say over here that no colleague of 
his has participat ed or shared his sentiments 
as yet and that is why. if we all his colleagues 
had given him—that is what I say, we all,—
full support to his sentiments we would have 
achieved socialism long before but he is a 
great democrat. He has accommodated the 
sentiments of others and that is how to-day if 
we look at the situation in India, I will dare 
say—as so many Members of the Planning 
Commission even agree with the opinion—that 
socialism is still far a way, unfortunately or I 
should say rather fortunately. I am very gla:^ 
that, you all know, by the Grace of God our 
beloved Prime Minister has come out of his 
serious illness. The who'e of India was very 
anxious about his health. He is still one of the 
greatest figures in the world at present. He is 
the only architect of modern India and idol of 
young India for ever. I know how the younger 
people of India love him. I know and I run an 
institution of young people in Kutch which is 
called the Tarun Mitra Mandal. I know many 
of its members prayed to God, when our Prime 
Minister was not keeping well—they were 
prepared to give away their lives—to give 
Panditji a very long Iife so that he may 
consolidate his work of relieving the exploited 
masses of India and human beings everywhere. 
I am very happy to see him again getting back 
his health and our ever-young Panditji is 
blossoming just like a flower. 
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Since long the Congress has been the 

ruling party. While even in 1930 wien 
Sardar was the President in Karachi, the 
Congress was talking since long about 
socialism. My heart always used to thrill 
when Sardar and Panditji roared that the 
people who did not believe in socialism 
should get out of the Congress. I will ask 
the Secretary, Shri K. K. Shah, here—
unfortunately he is not here—how many 
people who did not believe in socialism, 
have left the Congress or will he give the 
list of members whom he has driven out 
of the Congress who did not believi? in 
socialism. 

AN HON. MEMBER:  How can he? 

SHRI M. M. MEHTA: I say thai; of Mr. 
Shah, I do not say that of the Minister. 
He must have a list and I ask for the list. 
The Secretary keeps a list. Up to this time 
the definition of socialism was not clear 
even. To some, capitalism was socialism 
and they wanted to define socialism. 
Now, today, I hope we are very clear 
about it. I think now in the coming year, 
if at all socialism is to come, it will come 
under the leadership of Panditji only, 
otherwise it is not going to come in India 
at all. 

SHRI P. N. SAPRU: What is social-
ism? 

SHRI M. M. MEHTA: I will define it. 
That is what I say. Still the Congress 
people have no clear idea of what 
socialism is. Gandhiji, who preached to 
us for so many years, was telling all these 
years: 'When you do not find the way, 
look at the poorest man of India.' That is 
what I am telling you, find out the way to 
satisfy his nejds. To-day we have 
unfortunately not seen to the needs of the 
poorest :nan in India. Look at our Plans. 
As the very basis of the Plan we have 
teken the village with more than 10,000 
oeo-ple and we have done everything to 
give facilities to them but the real poor 
people in India live in the villages. Those 
villages of below 10,000 people are still 
rotting as such. I was saying so many 
times on the floor of the House 1100 
R.S.D.—7. 

that even drinking water is denied to 
them. Even in my State of Gujarat, there 
are more than 4,000 villages where there 
is no drinking water at all. There is no 
source of drinking water. I come from a 
district of Kutch, a border district. It was 
promised by Sardar Patel that it would be 
put in the line of the neighbouring States. 
The Centre took it and I am very 
miserable and I have to say with pangs in 
my heart that today there are plenty of 
villages that a're being evacuated only 
because of lack of drinking water. I do 
not ask for anything beyond any 
necessities or for luxuries. Do you call 
this the socialism that we have marched 
forward to? I will give you one example 
about the administration. Last time, while 
speaking on ex-Rulers' Privy Purses that 
are being given to them, when it was said 
that they are not to pay taxes on their in-
vestments and Government Securities, 
the Government was surprised as to under 
what law this was given to them and as I 
come to know, they have decided to 
exempt them up to 1963 and 
henceforward to charge the taxes on their 
investments. I do not understand it, the 
gross callousness on the part of the 
administration and yet no officer or no 
Department is taken to task. I do not 
understand why the Princes are being 
exempted as such up to 1963 when we 
come to know that it is not a legitimate 
thing. Do you call this socialism? 

SHRI A. D. MANI (Madhya Pradesh):  
This is not socialism. 

SHRI M. M. MEHTA: Still we talk of 
socialism so proudly. That is what I say. 
That does not mean that I do not believe 
in planned economy. I myself believe in 
planned economy and I am an admirer of 
planned economy. But as I told you, our 
plans are very faulty. We have lost the 
very basis of planning. Even so many 
members of the Planning Commission 
have expressed the same view. 

AN HON. MEMBER: Who are tha 
persons? 
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SHRI M. M. MEHTA: If you read the 

papers, you will find it. There are plenty of 
them. The main occupation of the village, 
namely agriculture, has been neglected as has 
been agreed to by the President himself in his 
Address. You can see it in paragraph 7 of the 
Address where it is stated: 

"Despite these satisfactory trends, the 
overall rate of economic growth has lagged 
behind the Plan target. This is mainly due to 
the shortage in agricultural production 
which in 1962-63 showed a fall of 3.3 per 
cent." 

And further: 

"A steady increase in agricultural 
production is the most important task 
before us today." 

AN HON. MEMBER:   That is an admission. 

SHRI M. M. MEHTA:    They    have lagged 
behind the target and the main question is 
agricultural production and that is being 
neglected. This    rise in the price of essential 
commodities we are not able to control.   That is 
the main thing today    and the    middle-elass 
people and the poor people find that the rise in 
prices of essential commodities comes in their 
way. That is their main concern.   Ot course,     
we have developed some big projects, as has 
been referred to by the President. The whole of 
India will be proud of these big projects that we 
have in the public sector. I have visited so many 
of them and I feel proud of them and the whole 
of India will be proud of them. But then there 
are the    other problems which daily touch the 
people.   Today   after   nearly   completing 
three Plans, if the people still find that they do 
not get   enough to eat   and they feel that they 
are being neglected then I do not know how we   
are marching towards socialism at  all. 

The second thing and the most im- I portant 
thing that I would like to jubmit is that unless 
this present pat-  J 

tern of the administration is changed, we are 
never going to achieve socialism. It is the 
same British bureaucratic pattern of 
administration under which we are being 
administered. Even the I.A.S, people newly 
recruited today, do not know anything, about 
what India wants to achieve. They are just 
minted a bureaucratic officers. 

AN  . HON. MEMBER:    But       they are 
honest. 

SHRI M. M. MEHTA: As far as this 
machinery is concerned, whether it is working 
under Lord Mountbatten or Pandit Nehru, the 
coin comes out with the same print. There is 
exploitation and corruption, nothing else. We 
require to change the whole of this machinery. 
However good the metal may be that you put 
in, the coin that comes out will be the same. 
The whole die requires to be changed. 

AN HON. MEMBER: What is your 
suggestion? 

SHRI M. M. MEHTA: I will give one or two 
examples. I was very much surprised to know 
that in all the public sector concerns there is 
no auditing of the store purchases. You visit 
any public sector big project. I was told that 
there is no auditing of the store purchases. 

SHRI N. C. KASLIWAL: YOU are quite 
wrong. 

SHRI M. M. MEHTA: What about. Mr. 
Goenka? 

SHRI N. C. KASLIWAL: It is absolutely 
wrong.   There is audit. 

SHRI M. M. MEHTA: You mean after the 
store is disposed of there is audit? I am 
prepared to prove it from the very people who 
are there. Even when I asked the people in the 
Food Ministry, they agreed that in the case of 
foodgrains there is no auditing about it. It is 
only on paper. 

AN. HON. MEMBER:   Question 
SHRI M. M. MEHTA: There is no actual 

auditing. It is shown in the figures. 
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SHRI     SONUSING DHANSING 

PATIL: On a point of personal explanation. 
As a member of the Public Accounts 
Committee, I would submit that whatever the 
hon. Member has stated just now is not borne 
out by the facts. 

AN HON. MEMBER: He said it is shown 
on paper. 

THE DEPUTY CHAIRMAN: Mr. Mehta, 
you better carry on. You have only nine more 
minutes, 

SHRI M. M. MEHTA: That is what I came 
to know from the H,ead of the Department in 
the Natural Gas Commission—Mr. Goenka. 
At Dehra Dun I asked him about it and he told 
me that there was no auditing. 

SHRI JOSEPH MATHEN (Kerala): You 
probably did not understand what he said. 

SHRI M. M. MEHTA: You don't bother 
about my understanding. I know that. The 
second thing is    .    .    . 

THE DEPUTY CHAIRMAN: It is the third 
thing. 

SHRI M. M. MEHTA: May be third thing. 
Whether it is first or third, it is immaterial, but 
it is a veiy important thing when we talk of 
socialism. Due to certain geographical and 
geological conditions, some parts of India are 
coming up, while certain other t>arts of India 
lag behind like anything. So the people in 
some parts get more facilities of life while the 
people in certain others do not get the 
opportunities to coma up. The Administration 
should do something about this. Is it not our 
duty, when we talk of socialism to give equal 
opportunities to all the people in India? 

AN HON. MEMBER: Are they not being 
given? 

SHRI M. M. MEHTA: Deflnitaly no. There 
are States which because of their geographical 
and geologicfl position are in a much better 
position than other States in India. That is one 
of 

the reasons why a change in the way of the 
Administration is needed. 

SHRI JOSEPH MATHEN: Can you change 
geography? 

SHRI M. M. MEHTA: It is not a question of 
changing geography. It is a question of the 
economic distribution of the revenue, of all 
the revenue that we collect. Pool all the 
revenues of ail the States and hand them over 
to a Board composed of all the Finance 
Ministers of all the States, the Union Finance 
Minister being its president or chairman. And 
then distribute that pooled revenue according 
to the needs of the States. I can discuss about 
this plan, for I have my own way of thinking. 
And if you do that then all these quarrels 
about boundaries and rivers and so on, will 
not be there and India will remain one 
integrated whole. This does not mean that I 
advocate a unitary form of Government at the 
Centre. No, for I know the practical 
drawbacks of that. I only advocate this in the 
case of revenue. If consideration is given to 
this point then we will have an integrated 
India and only then will everybody feel a 
thrill when any part makes an advance. In this 
way I think we can achieve the goal of 
socialism. 

I am very happy and I feel like con-
gratulating the Finance Minister, Shri T. T. 
Krishnamachari. 

AN  HON. MEMBER:  For what? 

SHRI M M. MEHTA: I think he has decided 
to give pension to the widows and minor 
dependants of Government servants. I think he 
will find out a way to give the same kind of 
facilities to all servants not only to 
Government servants but to all concerned. It 
is a very difficult task, but you will have to do 
it. The time will come when you cannot 
differentiate between Government servants 
and other servants. Otherwise it becomes an 
official socialism and not real socialism, the 
socialism of the nation. I know that the 
Finance Minister has the real picture about the 
middleclasg and lower classes also.  He was  
the first person 
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[Shri M. M. Mehta.] also who put up a 
Budget which can be called an attempt 
towards going in the direction of socialism. 
Now the next Budget is coming and I know 
that at least there will be no more taxes. 

SHRI JOSEPH MATHEN: How? You know 
the Budget? 

SHRI M. M. MEHTA: The Government has 
collected all the money. As you know from the 
appraisal of the Plan we have not put up 
anything new and so all that money should be 
there lying. One thing I would like to say. 
There are some hillocks in the social plain of 
India in the form of some few rich houses. 
They should be tapered off to the level of the 
plain. Only then will real socialism come. Due 
to the emergency or whatever it is, it is these 
few houses that have benefited. The other 
point is the availability of plenty of money in 
religious trusts absolutely unused. Why not 
that money be mobilised for the sake of those 
people who belong to those sects?   This will 
go a long way. 

The Address contains reference to many 
projects but I would like to remind the House 
that Khandla is being neglected. It is still not 
connected with a Broad Gauge line and there 
has been talk of a free trade zone ever since 
the inception of the port but I am sorry to tell 
Manubhai that nothing much has been done, 
no work has been started. Khandla is not even 
linked to a highway. It requires some more 
attention. (Interrupton). Yes it is in his charge, 
the creation of a free trade zone. 

I totally agree with our Vice-President in 
regard to the coming up of the projects but 
there is one danger facing us and I would like 
to draw the attention of the House to this fact 
and that is about future intentions of Mr 
Bhupesh Gupta and his friends on the 
opposite. They are trying to agitate industrial 
labour for a general strike like the one we hadl 
in 1957. I think this will retard ourj industrial    
progress if we    are    not 

very careful about it and if we do not take 
proper steps. This, of course, is a first step in 
the election campaign of 1967. Whatever may 
be the thing, we must be prepared to meet that 
threat. It is not that we can meet the threat 
only by yielding to their demands, by giving a 
few more rupees to industrial workers. They 
constitute only a small section of the people 
depending on manual labour. The real 
solution, as I said earlier, is to bring down the 
prices of essential commodities. We have seen 
that labour in Ahmedabad was given bonus, 
and in other places too, but what is the result? 
A few of the people in the area got an increase 
and the rates immediately go up, they get 
inflated. Similarly t increase in emoluments 
will have repercussions. 

It is complained that our coastal trade is not 
coming up. We have a coastline of 2900 miles 
and 150 working ports. In spite of this, the 
complaint is that freight is not coming in. 
Some people say that the freight rate is not 
well adjusted. I agree with this. I know about 
Khandla and that is why I can say this. It is 
said that Khandla is to replace Karachi. I will 
ask the Government and our worthy Ministers 
present here, what was the freight rate to 
Karachi before partition? It was much cheaper 
to send goods from Cochin to Karachi than 
even to Bombay but today the rates and other 
charges in Khandla are so high that even North 
Gujarat people prefer to go to Bombay and 
export their materials than having them 
shipped from Khandla. So many items are 
there. I specially want to draw the attention of 
the House to the question of adjustment of 
freight rate. 

There are plenty of things to speaK about 
but time being limited I wouia now talk about 
the problems abroad, especially about China 
and Pakistan. It is said about China that there 
is now no war but I want to asK this House, 
what about our promise to re-occupy our land 
conquered by the Chinese? There is plenty of 
misunder- 
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standing about the letter of Mrs. Bandaranaike 
to Mr. Chou En-lai, as pointed out by some 
friends there. This requires immediate 
clearing up of our intentions on the floor of 
the House. If we do not talk anything about it, 
the boundary will remain where it is today. 
What are our intentions? Are we going to 
march up to the MacMahon Line or not? This 
should be made clear. 

I am happy to note that we have 
started taking some strong fiction 
against Pakistan and the Western 
Powers, the sponsors of the 'Reso 
lution. It has been made clear 
before the world that these 
Western      Powers,      Britain and 
America pamper Pakistan and all the mischief 
that is done against India is due to this. There 
is no doubt anywhere about this. I am happy 
that Mr. Chagla boycotted a reception given at 
the U.N. in New York. I am happy also to see 
reports in the Press that Shri Lal Bahadur 
called the American Ambassador and the 
British High Commissioner and talked to them 
some plain thing about our thinking. This 
attitude is required in a dynamic way to deal 
with Pakistan. We have the while been writing 
protest rotes; I do not know what is their 
number and Pakistan has become immune to 
them. We must speak in the language that 
Pakistan understands. There is no point in 
speaking any other language which has the 
same effect as talking to a deaf man. I 
congratulate our Government for talking from 
this angle. 

SHRI B. D. KHOBARAGADE: Madam 
Deputy Chairman, first of all I thank you for 
giving me an opportunity early to express my 
views We are considering the Motion of 
Thanks on the Address delivered by the Vice-
President discharging the functions of the 
President. 

Naturally when we are discussing this 
Motion, everybody is overwhelmed with the 
events that have recently occurred in East 
Pakistan and West Bengal, events in Khulns, 
Narayan-gunj,  Jessore which  were  well-orga-   
'< 

d and pre-planned. There is no doubt 
about this because we learn from newspapers 
that more than twenty thousand people were 
organised to lead the procession and parade 
through the streets of the cities of Pakistan 
indulging in loot, arson, massacre and mass 
murder The question is, who is responsible for 
all those things? There is no doubt that the 
President of Pakistan, the Foreign Minister, 
Mr. Bhutto, and the officials in East Pakistan 
were responsible for inciting the feelings of 
citizens in East Pakistan. President Ayub Khan 
had issued several statements instigating the 
masses in East Pakistan. Mr. Bhutto had 
mischievously issued a statement that sacred 
relic at Hazrat-bal shrine was stolen by Hindus, 
the most irresponsible statement to be made by 
a person like the Foreign Minister of Pakistan, 
Mr. Bhutto. The Pakistan Radio also was 
indulging in a most mischievous and malicious 
propaganda and hatred campaign against India. 
It was announced by the Pakistan Radio that 
more than one lakh of Muslims from the 
Twentyfour Par-ganas District had crossed into 
Pakistan. Therefore, it will be noticed that 
high-ranking officials and Ministers from 
Pakistan have instigated people there to start 
this communal frenzy and 0rgy and incited 
those people to indulge in mass murder, 
looting and arson. Madam, we in this country 
are perturbed about the minoiity people in East 
Pakistan. Thousands of people have come from 
Pakistan. I think this morning only the number 
was given by the Chief Minister of West 
Bengal and according to the statement made by 
him about 15,000 people have crossed the 
border from Pakistan into India. Apart from 
that, thousands of people had to lose their 
lives. No doubt the Press is controlled in 
Pakistan. There was strict censorship and no 
news could trickle out of Pakistan but) 
whatever news has trickled out of Pakistan 
clearly proves that thousands of people have 
lost their lives and property. 

Madam,  a    report appeared in   the The 
Guardian published from    Man- 
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London. In that report which was 
despatched from Dacca by Reuter it is 
mentioned that this was the biggest 
Hindu-Muslim riot there in the last ten 
years. The Reuter correspondent form 
Dacca has claimed that this was the 
biggest riot in the last ten years in 
Pakistan. Another proof is also there. One 
American peace corps nurse who came 
from Dacca has revealed that six hundred 
people were dead in the Dacca Medical 
College Hospital alone. From this fact we 
can realise that the number of people who 
lost their lives in these riots must be more 
than thousand. 

If we refer to the Nehru-Liaquat Ali 
pact, we find that it is one of the 
conditions of the agreement that there 
will be complete equality of citizenship 
irrespective of religion, a full sense of 
security of life, culture, property and 
personal honour, freedom of movement 
within each country and freedom of 
occupation, speech and worship subject 
to law and morality and the members of 
the minority community shall have equal 
opportunity with members of the majority 
community to participate in public life of 
their country. It is one of the conditions 
of this pact that the life, property and 
honour of the miniority community 
should be respected and protected but 
unfortunately this has not been the case. 
It is also one of the conditions of this pact 
that the Government will take prompt and 
effective steps to prevent the dissemi-
nation of news and mischievous in-
formation calculated to rouse communal 
passion by the Press, Radio or by any 
individual or organisation but this 
condition also has been violated by no 
less a person than President Ayub Khan 
and Foreign Minister, Mr. Bhutto. 
Therefore what is the use of having this 
Nehru-Liaquat Ali pact if the conditions 
of this pact are to be violated by the 
highest officials in Pakistan? 

Madan, w'lat is the solution to this m?    
It is    suggested by    some 

political leaders in India that there should 
be exchange of population but I do not 
approve of this solution. Whatever the 
number 0f Hindus who want to come from 
East Pakistan, we would welcome them 
and I would suggest that whatever 
restrictions are imposed on immigrants 
should be removed. Whichever Hindu 
wants to come to India from Pakistan 
must be allowed to come but it does not 
mean that we must forcibly ask the 
Muslims in this country to go to Pakistan 
in exchange for the Hindus who come to 
India from Pakistan. We cannot force the 
Muslims in this country to leave the 
country. It is our responsibility to protect 
their lives also. Unfortunately in West 
Bengal and in Calcutta we could not take 
steps earlier. The State Government in 
Calcutta did not take steps earlier. The 
Chief Minister was busy with his 
Congress session in Bhubaneswar. In 
view of the incidents and happenings in 
East Pakistan, the Chief Minister should 
have returned immediately to Calcutta but 
he did not return. He came later on when 
the situation had deteriorated to such an 
extent that it had gone out of control, so 
that he had to summon the military there. 
Naturally, during this period the 
minorities in West Bengal had to suffer to 
some extent. There are 'Press reports to 
that effect and the Muslims in Calcutta 
and West Bengal had to suffer. Had the 
State Government been prompt enough, I 
am quite sure that the Government would 
have been in a position to control the situ-
ation and to save the lives and property of 
the Muslims in Calcutta and West Bengal 
but unfortunately they could not do so. 
Therefore we should try to protect the life 
and property of the Muslims and 
minorities in this country. We should not 
ask them to go out of the country to 
Pakistan. But we should allow all the 
Hindus if they want to come, to come to 
India and there should be no restrictions 
on them whatsoever. If possible, we 
should try to bring moral and diplomatic 
pressure on Pakistan and try to  get some 
territory    from 
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Pakistan to rehabilitate those persons 
•who are crossing over from Pakist tn to 
India. (Interruption) Naturally il is 
difficult task; perhaps an impossible task 
but it does not matter. Cur Government 
should make an effort and try to bring 
diplomatic pressure on Pakistan. Instead 
of giving one bit here one bit there as in 
the case of Berubari, we should try to get 
tei ritory from Pakistan and try to rehabi-
litate our people who are com ng from 
Pakistan. 

Madam, I will refer to the incidents in 
Kashmir also because this Pakistan 
trouble is the outcome of ihe most 
unfortunate incident that took place in 
Kashmir. There is no doubt that he theft 
of the sacred relic from the Hazratbal 
shrine was also pre-planned; otherwise 
how was it possible for the people to 
organise a rally at four of the clock in the 
morning, just Iwo hours af ter the sacred 
relic was stolen? The sacred relic was 
stolen at about two of the clock in the 
night and immediately afterwards even 
before the break of day they could 
organise a mass rally and a 
demonstration. It means that those people 
who organised the rally and the 
demonstration knew all about it. They 
must have plarned and conspired to steal 
the $acred relic. Madam, there have been 
reports in the Press that the State 
Government is rather trying to protect 
some persons there. This is the most 
unfortunate thing. This morning also 
there was demand in this House that the 
names of those culprits who were 
responsible for this theft should be 
disclosed but the names have not been 
disclosed even tcday. According to Press 
reports, Bakshi Ghulam Mohammed and 
some of his colleagues who were 
disgruntled because they were removed 
from power, had to do something with the 
theft. Only on the 6th February last when 
Bakshi Ghulam Mohammed tried to 
address a public meeting in Jammu, he 
had to face angry demonstrations and he 
could not hold his meeting successfully 
there. It meant that those People, those 
disgruntled element; definitely had a hand 
in the theft of V:<e 

sacred relic and, therefore, it is very 
essential that all those persons, how 
ever highly placed they may be, must 
be dealt with severely according to 
the provisions of law. Of course, Mr. 
Lal Bahadur Shastri has been in a 
position to secure the sacred relic back 
and also to get it verified by all those 
persons who knew about it. But that 
is only the end of one chapter. It 
does not solve the whole Kashmir 
problem. It is essential that in Kash 
mir we should have such a Govern 
ment which will enjoy the confidence 
of the masses in Kashmir. From Press 
reports and from the feelings' of the 
people there, we learn that they had 
agitated against the State Government 
and not against the Government of 
India. They have always been saying 
that the Indian Government should in 
tervene. The people of Kashmir have 
been demanding that the Central 
Government should take the whole 
case in their own hands, that the Cen 
tral Government should investigate 
the offence and deal with all the cul 
prits. Not only that. The demand has 
been persistently made that a judge 
from outside Kashmir should be 
brought to try the offence. It means 
beyond doubt that the people of Kash 
mir have full faith and confidence in 
the Government of India, in the Indian 
people, in the Indian nation as a 
whole. They have lost faith only in 
the Government of Mr. Shams-ud- 
Din, who wants to rule there accord 
ing to the good wishes of Bakshi 
Ghulam Mohammed. Therefore, if we 
want to solve the Kashmir problem, if 
we want to have law and order and 
peace and tranquility in Kashmir, it 
becomes essential that those people 
who have lost the 'confidence of 
the people in Kashmir should be re 
moved from power and those persons 
who are still enjoying the confidence 
of the masses in Kashmir should be al 
lowed to govern that State. A sugges 
tion has been made that the Presi 
dent's Rule should be imposed, there. I 
do not agree with it. In the present 
international situation it will create 
more complications.        Therefore 
instead of imposing the President's Hule     
over Kashmir,    we can only 
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Government which has lost the 
confidence of the people and instal such 
Government and such people there as 
would enjoy the people's confidence. 

Madam, we have spoken about the 
minorities in East Pakistan. We have 
spoken about the atrocities perpetrated on 
Muslim minorities in Calcutta, in West 
Bengal. But what about the atrocities that 
are being perpetrated on the Buddhist 
minorities in this country? I will refer to 
one incident. On the 22nd December 
1963, four or five Buddhist women, 
Scheduled Caste women, were paraded 
through the streets of a village completely 
naked. This happened in December, 1963, 
in Shirazgaon village, in the Aurangabad 
district of Maharashtra State. It is un-
fortunate that Members of Parliament do 
not know it. Even Mr. Manu-bhai Shah's 
facial expression seems to suggest that he 
does not know about this incident. It 
means that the press in India has 
completely slept over this incident. It is 
more shameful and disgraceful than that. 
Women are paraded through the streets 
naked and the people of this country do 
not know it. Why? We have tried to raise 
this question in this House. I had also 
given notice of a Motion for Papers, but 
unfortunately when the Buddhist 
minorities are being treated in this way no 
notice is being taken. Madam, we have 
taken notice of the atrocities perpetrated 
on Muslim minorities in West Bengal. Is 
it because Pakistan is there to voice their 
protest against this happening? If you 
give the impression that the minorities 
will be protected only if there is some 
foreign power to protest against it, if it is 
the attitude of the Government that they 
will take cognisance of atrocities per-
petrated on the minorities only if foreign 
Governments are voicing their protests, 
then I think the Government is following 
a most dangerous policy. Are you going 
to take cognisance of atrocities 
perpetrated on Christians only if some 
Christian powers come and voice their 
protest? Are you going to [ake cognisance 
of atrocities 

perpetrated on Muslims only if some 
Muslim powers come and protest? Are 
you going to take cognisance of atrocities 
perpetrated on Buddhists only if some 
Buddhist nations come and protest? This 
is a dangerous trend and a dangerous 
policy. We are citizens of this country and 
We are entitled to live in this country with 
respect and honour and, therefore, jt is the 
responsibility of the Government to see 
that no such atrocities are perpetrated on 
the minorities whether they happen to be 
Muslims, whether they happen to be 
Christians, whether they happen to be 
Buddhists. Therefore, I would urge upon 
the Government that they should look into 
the affair in Shirazgaon village in 
Maharashtra State, give protection to the 
Buddhist minorities there and assure the 
whole-country. 

Finally, I would refer to one more 
question and that is regarding the issue of 
Belgaum and the issue of Goa. We have 
been told again and again that the question 
of Belgaum and Karwar may be solved 
soon and assurances were also given by 
the former Home Minister, Mr. Lal Baha-
dur Shastri. Unfortunately, so far,, this 
question has not been solved. Only a few 
days back there appeared in the Press the 
news that our Heme Minister, Mr. 
Gulzarilal Nanda, has evolved his own 
formula, by which he wants to solve the 
problem. Belgaum and Karwar, the two 
district towns, are to be handed over to 
Mysore State. If the news about this-
formula is correct then I must empha-
tically state here that the people from 
Maharashtra will newer be satisfied with 
this solution or with this formula. We 
have been agitating since long that 
Belgaum and Karwar are predominantly 
Marathi-speaking areas and, therefore, 
they should be merged with Maharashtra 
In the past so many elections—local 
elections as well as parliamentary 
elections—the people of Belgaum and 
Karwar have demonstrated beyond 
reasonable doubt that they want to merge 
with Maharashtra and, therefore, it is 
essential that Belgaum and Karwar should 
be merged 
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with Maharashtra immediately. I hope our 
Government will soon find a favourable 
solution and try to solve this problem. 

Then, coming to the problem of 
Goa, about two or three months back 
elections were held to the Goa Assem 
bly. The people in Goa, by voting 
in favour of the Maharashtra Merger 
Party—the Maharashtra Gomantak 
Dal—have clearly indicated that they 
want Goa to be merged with Maha 
rashtra. Unfortunately, in spite of 
this clear verdict given by the people 
in Goa, the Government is trying to 
keep  Goa     separate. Immediately 
after the election results were     out, the 
Government tried to bring before this House a 
Bill by which they wanted to remove Goa from 
the jurisdiction of the Bombay High Court.   
That Bill  seeks    to    establish  a    separate 
Court in Goa and thus promote separatist 
tendencies in Goa. This is a most unfortunate  
development and is    uncalled  for.      
According    to  the  law, immediately after the 
elections, three Members are to be nominated to     
the Assembly.    But spite of the fad  that the  
elections  were  over    about    two months 
back, in spite of the fact that the Assembly had 
its first session also, these  three  members  
have   not   been nominated sO far.   Are we to 
understand that the Central Government is still 
manoeuvring to convert its  nino-rity in Goa 
into a mojority and      to overthrow  the  
majority   Government by this indirect way? 
Madam it is; high time that these three people 
are nominated.  There    were    reports  in    the 
Press that when the Chief Minister of Goa, Mr. 
Bandodkar, was in Delii for the Republic Day 
celebrations,   he was shabbily treated by a 
Central Government official, and a protest has   
been voiced against this. While speaking on the 
Goa Bill last year, I had opposed 4his provision 
of nominating three mem bers, because at that 
time itself I had said that by this provision 
perhaps the Central  Government  would  try      
to convert the majority into a minority and the 
minority      into a      majority That 
apprehension is still in the :-ninds of the people 
of Goa and Maharashtra. 

Therefore,   I suggest ^hat those three members 
should be immediately nominated, and if they 
are to be nominated they should be nominated    
according to the advice tendered by the Chief 
Minister of Goa, that is , Mr. Bandodkar.   His 
advice in this respect should not be ignored and 
should not be neglected.   In view of all those 
developments in Goa, Madam, I would suggest 
that    Goa should be merged immediately  with     
Maharashtra.  Unfortunately we find that there is 
some kind of animus,  there is some kind of in-
difference towards Maharashtra's problems.    
The other day on.y we have read in the papers 
and this morning also this question was raised in    
the House  that  an important and    influential 
person, the   President   of   the Maharashtra    
Congress     Committee— not of any opposition 
Party but the President of the Maharashtra 
Congress Committee—was    not allowed to hold 
a meeting in Nagar    Haveli.    Why? Because  
the  people  of  Nagar  Haveli want it to be 
merged with Maharashtra and the Central 
Government does not want it.    Does it mean    
that the President of the Congress Committee 
should not be allowed to hold meetings?    Is   
there    any   restriction    on it? As a citizen of 
this    free country everybody      is      entitled  to     
travel throughout the whole country, to hold I  
meetings, to organise  mats meetings, to solve 
their own problems.    Therefore, Madam, I 
would only say that ail these problems, whether 
it is    Dadar and Nagar Haveli or whether it is 
Goa or whether it is Belgaum or Kaiwar. should 
be solved as early as possible, and in no case 
injustice should be done :  to Maharashtra. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR (Madras): Madam, our 
hearts bleed when we hear about the 
atrocities in East Pakistan. We are 
entirely in agreement with the previ 
ous speaker that all minorities, their 
life, property and honour should be 
protected, but it is unfortunate that 
all happenings in East Pakistan have 
their inevitable reactions in West 
Bengal. What we are immediately 
concerned with is'a (ter prcb.'.em 
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It seems as if you cannot any more stop a 
large migration of Hindus from East 
Pakistan to West Bengal. Time was when 
we pacified them, time was when they 
themselves had hopes that life would get 
settled for them in Pakistan. But those 
hopes are being belied and we will not be 
surpii=eJ if millions of people in the next 
few months or years cross over to West 
Bengal. That makes us face the problem 
as to what we shall do with the large 
masses of men that are bound to come. 
Already 20,000 people have come. You 
cannot prevent their coming. I am happy 
that it has been stated that the problem 
will be tackled on a national basis and not 
on a West Bengal basis. While that is 
true, yet the fact remains that the increase 
in population in India by way of addition 
to its strength of a few lakhs, 10 lakhs or 
15 lakhs oi 30 lakhs, will make a 
considerable difference. 

In this connection I cannot help re-
ferring to the illegal migrants from East 
Pakistan, Muslim migrants most of them, 
to Tripura and Assam. What stands in the 
way of our Government in those places 
from preventing them, I am unable to see. 
Part of the blame must be borne by the 
Ministry of Assam. Assam'si politics 
have been such that I do not want to say 
anything more than this that they seem to 
prefer Bengali Muslims to Bengali 
Hindus for political reasons That 
statement has been made more than once 
in this House, but still we see that 
immigrants from Pakistan are entering 
Assam. Apart from pious explanations, 
nothing much has been done to prevent it. 
If Muslims are coming into India on the 
one side and Hindus from East Pakistan 
are coming into India on the other side, 
what is going to happen to us? Madam, 
this is a very grave problem. There is no 
easy way of solving that problem. But it 
seems as if the time has come when at 
least we will have to face a forced ex-
change of population, not by our own 

volition but by the action of those 
populations. I think this must be raised 
internationally when such a large number 
of population is coming and when we 
cannot claim compensatory land from 
East Pakistan for that purpose. We will be 
cowards if we do not raise this problem. 
When populations ooimei, they have been 
living on land in that country and they 
must be provided with the requisite 
amount of land contiguous to this country 
so that those populations may live on 
them. 

This leads to another problem, and 
that is the question of population. It 
is unfortunate—I would not say un 
fortunate—it is a well-recognised 
problem but the President has not 
chosen to refer to it in his statement. 
What has happened t0 us in this 
country? During the decade 1911—21 
the population was only 249 million 
During the 30 years following 1921, 
however, the population has grown 
by about 44 per cent and the number 
has increased from 250 million to 
360 million. During the decade 
1951—61 the growth of the Indian 
population has been exceptionally 
high recording a growth of the order 
of 22 per cent or 2.2 per cent per an 
num. The population is already 
around 465 million on record, that is 
at the end of December last year. 
Demographers have calculated that 
it is not 438 million but it is 465 mil 
lion. It is anticipated that by 1976 
the figures would be round about 625 
million. That is what the projection 
of figures by demogophers has told 
us in this scientific paper. What is 
going to happen to us with this ex 
plosion of population? This is based 
on the population of India and not of 
the new entrants. And then we have 
development plans, we want to raise 
the standard of life of our peo 
ple, we want to raised the 
standard of income ol cur people. 
Something has happened. When the 
national income has risen by nearly 
50 per cent, the per capita income 
has risen only by 16 per cent; and 16 
per cent and Rs. 272 will only mean 
Rs. 300 per year, not per    month. It 
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is per year, the per capita income of the 
population, with all the Five Year Plans that 
we are having. We have a proverb in Tamil: 
mi icing asafoetida in the sea. Asafoetida is a 
sweet-smelling thing which you mix in 
preparations in pots. 

THE MINISTER OF SUPPLY (SHRI 
JAISUKHLAL  HATHI) :   Hing. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: Yes, hing. If you mix it in the 
ocean, what will happen? Nothing will 
happen. This is the case with our 
development plans. What has happened to our 
food?   We wanted to 

increase  the food  production 4 P.M.   
to nearly  90     million     tons. 
Instead of having nearly    90 million  tons,  we 
have     gone     back. The  President's     
Address     makes  it clear that we lost 3-3 per 
cent. in the last year, and about this year,    
what does  the  newspaper  say?    The  pro,-
duetion  of food has not     been very much  
better,  and  what     does     this mean?   We   
wanted  to     reach     one hundred million tons  
by  the  end  of the Third Year Plan but the 
population that is growing will not be satisfied 
even if it is one hundred million tons.   All  that  
we  produce  wi:i  not satisfy the growing 
population cf this country.   And   the   greatest   
and   the gravest pfoblem that faces us in this 
country is how we are going to face the 
population     explosion     in     this country.   
And not a word about that has   been   said—a   
greit   problem—in this  Address.   While  I     
support  the Motion  of Thanks, ,1  would     
like to draw  the   attention   of  this      House, 
this   Government   and   this   country that 
something should be done. Something is being 
done.   We have family planning  clinics;   we  
have  a   Family Planning Board.   Something 
is being done.   Well, I was talking with certain  
foreigners^   Americans,   and   we were  
discussing  India's problems   in some of the 
universities where I was asked    to speak about 
the    problem. Some of them said that they 
wanted to  help us,  that they     were willing. 
They said,  "But sometimes when we see the 
population explosion in your country,  when  
we see the     tremen- 

dous growth of population in your country, we 
begin to doubt whether with all our help you 
can raise the standard of life of your people 
because all the income t(hat you get gets 
divided up among the exceedingly large 
population which is growing." They want to 
help us with the idea that our standard of 
living will increase and that we will become a 
stable Government./ But) with misery all 
round, with poverty all round, with squalor all 
round, with the population increasing all 
round, what will happen to all the aid that they 
are giving? This is a doubt which is creeping 
not only into them but into the minds of 
economists and other pebple who see the 
future of India with a vision. And I want to 
know whether the steps that we have taken for 
the control of the population in the last few 
years—we have taken some steps—have been 
effective enough to arrest the growth of popu-
lation. That is the question. I know that 
questions are answered. My friend, Mr. 
Karmarkar, when he was the Health Minister, 
and the present Health Minister would give us 
a long list of the things that were being done; 
with those answers you can shut the mouths bf 
the people in this House but you cannot arrest 
the growth of population in this country. 

SHRI D. P. KARMAKAR (Mysore): I   You 
can avoid marriage, i 

SHRI    T.     S.     AVINASHILINGAM 
CHETTIAR: I say, Madam Deputy 
Chairman, all that has been done in this 
direction has not been much effective and 
unless something effective is done, all our 
efforts at improving the status of the people of 
this country and the standard of their life will 
be in vain. And we have not been seized of 
the urgency of this problem.   That is my 
complaint. 

SHRI     M. N.  GOVINDAN     NAIR: What 
is your solution? 

SHRI    T.     S.     AVINASHILINGAM 
CHETTIAR:  My solution is . . . 

SHRI M. N. GOVTNDAN NATR: that they 
should follow your example. 
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SHRI T. S. AVINASH.ILINGAM 

CHETTIAR: That is a great solution which 
every one cannot follow, many people cannot. 
Whatever steps the other countries might have 
taken— you do not expect me to tell you, 
explain to you, the ways and mean* how this 
can be done—this must be done, something 
drastic. Firstly, the people must be convinced 
that this ls good. Many people are not yet 
convinced. Even villagers with eight or ten 
children say that it is God's will. It is for us to 
preach. We go Out for elections, to get votes. 
.T know what efforts we make. Do we make 
any efforts to convince people having too 
many children about this? We have not done 
that. Not only that. Are we convinced as to the 
methods? Have we given them facilities? We 
are having family planning clinics in the 
cities, but have we given those facilities to the 
villagers? Everybody knows how it can be 
done. The only thing is that it has not been 
taken seriously. The urgency of it has not been 
imported into this problem. And then it will 
remain unsolved for ever, and I want that ur-
gency to happen. I want this problem to be 
faced not only by the- upper strata of society. 
,Tn the upper strata of society it always 
happens, because they are very clever; Many 
civil servants with two or three children have 
undergone this operation, two thousand or 
three thousand. But people with a low income, 
people with many children, they do not see the 
urgency of it. It requires a tremendous amount 
of propaganda to bring to them a sense of 
urgency, and that must be done if India is to 
live. 

,1 may refer to another matter. This matter 
of agricultural production has been talked 
about so many times in this House. But 
somehow agricultural production, with all the 
tricks that you are trying to do, is not going 
up. What is the reason? I see a fundamental 
reason for our failure in agricultural 
production. When the cost of production rises 
up, what do the industrialists do? They shout, 
they come to the Ministries and the 

Ministry people hear them. Tariff Boards are 
appointed; recommendations are made and up 
go the prices. But what happens to 
agriculture? Here is a statement made by the 
Minister of Food only in the last session.   He 
said: 

"... I was referring to the question of the 
cost of production which we have to bear in 
mind when we approach this question. .1 
mention that as far as West Bengal is 
concerned, it has been calculated by our 
surveys that it comes to Rs. 24-30 nP. per 
maund of rice." 

But the price paid in West Bengal for 
getting rice is from Bs. 21 to Rs. 25. In 
Madras, the cost of production is Rs. 19-05 
nP. while the purchase price is from Rs. 15 to 
Rs. 17. In Andhra Pradesh, the cost of pro-
duction comes to Rs. 21, whereas the price 
paid is from Rs. 16 to Rs. 18. And he says 
further— 

"We agree that this price is less than the 
cost Of production." 

Then he has got another argument as to why 
he wants to get rice at a lower price than the 
cost of production and here is what he says. 
He says that Americans have come to this 
country and have made recommendations that 
you must give a price which is near the cost of 
production and more. He says that you cannot 
give protection to that section to the extent 
that protection is given in the West. He refers 
to the West. He says: 

"Of course, we cannot afford to give 
price support of the level that is being given 
in countries like the United States or for 
that matter any developed country in the 
West because, as far as .India is concerned, 
70 to 75 per cent, of the population directly 
or indirectly depends on agriculture. So, if 
you protect that section to the extent that 
protection is given in the West, what would 
happen is that the en- 
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tire burden would shift on to the 20 per 
cent, section, which would be an 
unbearable burden. So, there is a limit to 
our giving price sup^ port or a 
remunerative price to the farmer. That has 
also to be borne in mind. In the USA, only 
1] or 12 per cent, of the population is 
dependent on agriculture . . ." 
Madam, I entirely disagree with what the 

Government has said in this matter. Who pays 
the price of the rice? The man who eats; it. 
Seventy per cent of the people live in villages 
and twenty per cent of the people who 
Consume rice pay a higher price. How do you 
say that the 20 per cent in the cities will not 
bear the price rise simply because 70 per cent 
live in villages and 20 per :ent in towns? I 
say, this is not giving a proper deal to the 
agriculturist. 

SHRI R. K BHUWALKA (West Bengal): 
In West Bengal it is Rs. 35 now. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: And s° long as this policy is 
pursued, the agriculturist wiH not put his heart 
and mind. I" he does not produce, he will not 
starve, but it is towns people who will starve. 
Even if he does not produce, he will get 
enough to eat, but it is the other people who 
will not get enough to eat and so, this is a very 
wrong policy not to give a proper price to the 
agriculturist. I say unless your attitude towards 
food production and towards agriculture is 
peasant-oriented so that the peasant may live, 
0 that the peasant may prosper, h wever much 
you may cry from the house-top, with all the 
big officials .that you have in the Secretariat 
you cannot produce one grain of rice. They 
can advise. They draw circulars. They can 
issue orders, but that cannot produce grains. It 
is the peasants who are in the six lakhs of 
villages and who are actually engaged in 
agriculture who have to produce the grains, 
and if they are to produce rice, they must be 
encouraged, they must be giver, the proper  
price,   and   according   tc   the 

statement made in this House by tht Minister 
for Food, it is very correct; he said it very 
plainly that the pric« that they are giving for 
procuring rice is less than the cost of 
production of rice. To do s'o is wrong, 
entirely wrong and I think it will not do for 
encouraging higher production. I do not like 
to go into ether steps which can give greater 
production, but the basic policy of not paying 
a proper price for the agriculturists and culti-
vators is not a right policy, and unr less that 
policy is changed, I Took upon with gloom at 
the prospect of higher production in 
agriculture. Make it worth while. If a man in 
the town can have a motor-car and can send 
his son to the engineering college or medical 
college, why should not a man in the village 
do it? He will have the ambition. He must do 
it. And if you don't get him a proper price, 
how will he educate his children? This is not 
the proper way, and I would appeal that the 
point of view which has been represented by 
the Food Minister in his statement before this 
House should change, and the sooner it 
changes, it will be better for higher production 
in this country. 

Now, Madam Deputy Chairman, I come to 
another matter, and that is the matter of 
avoidance of corruption. I am very happy that 
Shri Gulzarilal Nanda, since he became the 
Home Minister, has been devoting himself to 
this very big questi'on. .1 hope we will have 
some time for a discussion on that Vigilance 
Commission which he is proposing to appoint. 
Fifteen years back we thought that corruption 
was impossible at higher levels in the 
Secretariat, for example, even at the level of 
Secretary; about fifteen or twenty years back 
we never thought that corruption would prep 
vail even at the higher levels; we thought it 
was impossible, but it is unfortunate today, we, 
hear charges of corruption. People come to us 
and tell us about them. Somebody says that it 
is impossible, but Somebody else comes and 
says that it is possible—it was only a matter of 
money.   They say:  you go 
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with a decent sum of money and you get a 
licence. And they prove it too. I say, maybe 
that the Government thinks that these controls 
are inevitable. But the greater the controls, the 
greater the corruption. They go together; you 
cannot avoid it. I have a few suggestions to 
make to show how it can be tackled. Mere 
danda (stick) does not s top corruption. You 
can do it, there is some deterrent punishment 
and you can give it. But then there is so much 
temptation for them and when one sees the 
'other making a fortune through corrupt 
means, he begins to think, "Why not I too 
make something out of it?" Now I make a few 
suggestions to the Government. In those 
departments where favours are shown, where 
licences are issued, where they have a lot of 
discretion, a man takes some time to learn and 
to think about corruption. And here I say that 
at least once in three or five years the man 
must be changed from the tempting 
departments fo more  innocent departments. 

SHRI D. P. KARMARKAR: Like post 
office. 

SHRI T. S. AVINASKILINGAM 
CHETTIAR: Yes, like post office, like 
education, like health and other de-partments 
which are fairly innocent. It is where you deal 
with the rich people that the danger comes in. 
They don't care for a lakh of rupees; they care 
nothing. The Ashoka Hotel today is a very 
fine place—I understand—where people can 
meet over cups of tea or coffee, or dinner or 
lunch, and talk many things. Now I think that 
the transfer of officials from these dangerous 
departments to innocent departments once in 
three years or five years will at least deter 
them before they get emboldened to take to 
corruption. After all they require time to pick 
up courage. 

SHRI D. P. KARMARKAR: The incoming 
people will get the opportunity also. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: Our ex-Health Minister seems to 
have experience, but I do not think so. Now I 
shall also ask the same question. The question 
was asked about Ministers, as to what 
organisation was being set up to enquire into 
the conduct of Ministers. You know, Madam 
Deputy Chairman, as things stand, allegations 
are being made, and there is some truth in 
them. Certain very grave allegations have 
been made against Ministers, and corruption 
gets encouraged when the top people go free. 

[THE   VICE-CHAIRMAN      (SHRI   M.   F. 
BHARGAVA)   in the Chair] 

I would like to know what is being done in 
this regard; something must be done. .1 know 
this is politics; this is more than 
administration and when politics comes in, 
many things have to be reckoned with—the 
man's strength, how many followers he has in 
the Parliament or in the Assembly; many 
things come in. Therefore I say that some top 
man in the judicial line, one who is beyond in-
fluence, one who will go into these matters 
also must be put on the job, because when the 
top source is corrupt, the others alone cannot 
be blamed. Thirdly, deterrent punishment 
should be given whenever they are found out. 
Many times the really corrupt persons cannot 
be found, and whenever they are found, there 
should be no mercy On any ground 
whatsoever. Having known a little of 
Government, many times, when you see a 
thing, you get angry, and if you delay taking 
action against the delinquent, other people 
come, pressure comes, influence comes and 
many things happen, and that is one of the 
reasons why some of the Members wanted 
that necessary action should be taken 
immediately. 

These are some of the suggestions which I 
am making to eradicate corruption, and the 
sooner we are able to do something about it, 
the better. Thank  you.    I     support the  
Motion,. 
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(Andhra Pradesh): Mr. Vice-Chairman, at the 
very outset let us express our greatfulness to 
Providence for the recovery of our Prime Mi 
lister, an^ we trust and believe that his services 
will be available to the nation for many years 
to come and that we will have the benefit of 
his guidance. 

Mr. Vice-Chairman, I fully share the 
views and feelings exhussed   I a 
number of hon. Members here regarding 
Kashmir, regarding Pakistan and regarding 
the miserable rhythms of foreign policy 
expressed by the representative of Great 
Britain in the Security Council. I trust that 
Britain would realise the pathetic nature of. its 
policy and try to mend the mistakes 
committed in relation to Kashmir as early as 
possible. 

Mr. Vice-Chairman, the Vice-President was 
pleased to refer in the course of his speech to 
various aspects of socialism and democracy, 
and he has stated that it is the aim of this 
Country to take this country to socialism 
through den ocracy and peaceful means. In 
this context I presume that he meant that 
through various forms 'of economic policies 
the economic disparities are to be brought 
down. I may in •this context, Mr. Vice-
Chairman, refer to a very learned statement 
made by Professor K. N. Raj, an eminent 
economist of this cauntry. ,In one of his 
articles he has stated: 

"The view that economic inequalities can 
be dealt with by fiscal measures and that, 
therefore, it is not really necessary to 
substitute social for private ownership to 
prevent concentration tof economic power 
is based on wrong piemises. Economies of 
scale in industry lead inevitably to the 
corporate form of organisation, to larger-
sized corporations, and to various kinds ftf 
integration and it is difficult to check these 
tendencies without coming in the way of 
economic growth itself. There are many 
difficulties in applying the principle of 
progression 

to the taxati'on of companies. The 
corporate form of organisation also 
facilitates evasion of tax in various ways 
by those associated with it (such as through 
expense accounts). As long as privately-
owned corporations are given an important 
functional role in an economy, concent-
ration of economic power in private hands 
cannot really be avoided." 

The Congress President, Mr. Kamaraj, with 
his sense of realism and practicality, had 
stated, in the course of his presidential 
address at Bhubaneshwar, with a telling sim-
plicity and with full sense of practical 
approach to this problem, as   follows: 

"Many of us may have believed in the 
past that we can reduce disparities through 
taxation. Since apparently this means has 
not proved sufficiently effective, we should 
have a second look at it and adjust our 
taxation and other policies to accomplish 
this very desirable end." 

I hope the sentiments expressed by the 
Congress President and the learned Professor 
would have some effect on the budgetary 
policy which the hon. Finance Minister is 
going to enunciate in the near future. 

In this context, at page 30 of his book, 
"Liberty in the Modern State", Prof. Laski has 
said: — 

"The private ownership of the means of 
production is no longer compatible with 
democratic institutions and that accordingly 
the more prolonged its continuance, the 
more certain it is to result in the problems 
which are unlikely to be settled by peaceful 
means." 

Hence, I humbly ask whether the time has not 
come when we should exercise our minds 
over these various policies, consider the 
nature of changes in social and economic 
policies that would really bring about to 
reduce economic disparities. 

In this context, Sir, inevitably one should 
understand as a student of economics that 
there is absolute nece?- 
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nationalising all important TS trf our 
economy, the basic step being the 
nationalisation of banks. When I speak of 
nationalisation, I am immediately 
reminded of the contemporary juristic 
thoughts that are prevalent in this country 
either through judgments or 
interpretations of law. With your 
permission, Mr. Vice-Chairman, I may 
refer to a very recent judgement of the 
Supreme Court which raises certain very 
important issues, which concern the 
various economic policies that 
Parliament, the Central Government and 
the State Governments may have to 
consider and decide. 

The  Supreme  Court has  gone  into the 
question  of policy enunciated by the State 
in relation to the nationalisation    of    bus     
routes     in     the Kurnool      district of 
Andhra      Pradesh.   Hon. Members, Mr. 
Vice-Chairman, must be quite aware of the 
situation which led to the resignation of a 
very able Chief Minister of one of the 
Seates  of the    country.      Mr.    Vice-
Chairman, this is not purely an individual 
problem that confronts either a particular 
Chief Minister or a Minister of a certain 
State. This is a problem which has to be 
faced squarely in principle, not in relation 
to any particular personality.   This 
problem has to be understood in the   
context    of social and institutional 
changes since we  believe  in the results of 
changes in social institutions for the 
purpose of development of socialism.   
Every time, every day an administrator has 
to face this  problem.     And  in  political  
life, Mr.   Vice-Chairman,   you   cannot    
always expect only friends.    Often you 
have to deal with your friends as well as  
vour  adversaries.    You will have to deal 
with all kinds of persons.   Es-peciallv 
when there is a struggle between the 
private sector and the public sector, the 
private sector will not consider any means 
at their disposal to be mean  enough not to 
be    used asainst the public sector or the 
protagonists of the public sector.    In that 
.context, Mr. Vice-Chairman, this judg- 

ment has to be viewed. We have to view 
how far the courts can interfere with the 
questions of policy which are the main 
responsibility of the executive and the 
legislatures. 

Further, Sir, we have always believed 
that no man will be condemned without 
being made a party to a proceeding and 
without a proper notice being issued to 
him by the court either by his designation 
or by name. Without making him a party 
to a proceeding no adverse comments can 
be passed against him, Mr. Vice-Chair-
man, any allegations of mala fides or 
misconduct in law are in the nature of 
charges in the criminal law. In relation to 
opportunity, trial or en quiry and burden 
of proof, the principles applicable to 
criminal trial and the rules of procedure 
apply to arrive at a finding of mala fides. 
Unfortunately, this rule of procedure or 
the rule of burden of proof which says that 
all the allegations must be proved beyond 
reasonable doubt has been set at naught. 
These are matters which the jurists of this 
country, which the Members of 
Parliament will have to ponder over and 
see whether there is any crisis in the 
development of juristic processes and 
offer their advice. 

Mr. Vice-Chairman, all that happened in 
this matter was that instead of nationalising 
the bus routes in one district nationalisation 
was taken up in another district because it 
was felt by the Government and by the 
Chief Minister that the routes in that parti-
cular district were more contiguous to the 
already nationalised sector. Under the 
Motor Vehicles Act, under section 34, the 
Government has got the power to issue 
directions to the Road Transport 
Corporation to nationalise in any particular 
manner. But in this case > the Government, 
without resorting to the power granted to 
them under section 34 what they did was 
they requested the Road Transport 
Corporation to consider the various 
suggestions, which the Government is enti-
tled to make, whether nationalisation of 
routes in a particular district like 
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Kurnool would be beneficial Or not. On 
considering the various suggestions the Road 
Transport Corporation came to a certain 
conclusion. 

Now a test has to be applied in all these 
matters. If an act done is manifestly good, the 
intentions of a human being will have to be 
judged on the face of the act because it is 
impossible for any man to find out how the 
mind of a man works. If the act is done, on 
the face of the act the intentions of the man 
are manifest. If it is not judged in this way, by 
a court of law, I am afraid this is an a:t of 
juristic misconception. 

Mr. Vice-Chairman, there is one more 
principle. If there are two conclusions that can 
be reasonably drawn by a court of law, one 
consistent with the bona fides and another 
consistent with the mala fides, in the criminal 
jurisprudence the primary rule that has to be 
followed in this matter says that the one 
consistent with the bona fides should be taken 
up for the purpose. I am afraid this rule also 
has been set at naught and this les.ds to a 
crisis in juristic thought. I hope the jurists of 
the country would take note of this matter and 
raise this issue for a public discussion so that 
these principles may be well settled. 

It is said, Mr. Vice-Chairman, by Prof. 
Laski in one of his essays that "Humanity in 
history has always crucified its pioneers". And 
the Chief Minister of Andhra Pradesh as a 
Congress man—I am not a Congress man— 
has set a very noble example oy his conduct. 
By offering to resign ie has enhanced the 
prestige not only of the Congress organisation 
but alio the prestige of the judicial institutions. 
But while his conduct has to be appreciated 
and while his nobility has to be emulated, I 
ask all Congress persons who are charged 
with administration—if this principle is no', 
settled—whether it would not lead to a 
dangerous precedent. Mr. Vice-Chairman, as a 
politician you mus! know that while 
contesting elections you have to meet all kinds 
of political peo- 

ple and it is not neeessary always that you 
may meet friends everywhere. Ali kinds of 
allegations will be made and day after day the 
Government has to pass not one order but 
thousands of orders and if a Government is 
likely to be faced with such a problem, the 
question is what are the principles to govern 
and what are the principles that are to govern 
the conduct of human beings in relation to 
these matters. 

While we appreciate the attitude shown by 
Shri Sanjeeva Reddy, while he has set an 
example as a pioneer in this field by coming 
forward to relinquish power which is not 
easily done by human beings, still I wish he 
should not have yielded his ground because 
all that he had done he had done for public 
good though due to legal technicalities and 
legal interpretations the orders may not have 
been found to be good by the courts. 

I do trust that the people of Andn in 
particular and the people in general would 
certainly appreciate his stand and stand in 
solid phalanx as far as Shri Sanjeeva Reddy is 
concerned in the attitude he had taken and 
certainly support his leadership, for he has 
now become the first pioneer in this field. 
Probably his case stands unique in 
contemporary political history. I think the 
year 1964 is seeing a good beginning. I hope 
the Parliament and the leaders of Ihe nation 
would decide this principle and see that the 
policy matters are not interfered with and the 
example set up by Mr. Sanjeeva Reddy 
however noble it may be, I am afraid, is a 
dangerous precedent and he should have been 
persuaded not to resign. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) :   Shri  Dayaldas Kurre. 
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SHRI A. D. MANI: Mr. Vice-Chairman, in 
taking part in this debate on the President's 
Address, I should like to join other Members 
who have paid a tribute to our President who 
has undergone an eye operation. I should like 
to join with all in wishing the President a very 
speedy recovery and return to his office. We 
also are much obliged to the Vice-President for 
his addressing the joint session of Parliament, 
discharging the functions of the President of 
India during his illness. Sir, the House also 
deeply regrets that illness has prevented the 
Prime Minister from taking an active part in the 
proceedings of Parliament. We have seen for 
ourselves what the Prime Minister means to 
Parliament today. It seems to me that he was 
the soul of the Parliament and we are 1 sorry 
that illness has prevented him from taking an 
active part in its proceedings. 

Sir, I do not wish to introduce a note of 
controversy in the debate at this  late  stage  
of the  evening but I 
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should like to say that the time has come for us 
to provide in the Constitution for emergencies 
of the character which  has  arisen  on  account  
of   the illness of the Prime Minister.   In the 
United States  there is  at present    a furious 
public debate going on on the question  of  
Presidential disability   on account of illness 
and there are suggestions  that  the  
Constitution of the United  States should be  
amended in order to provide for the effective 
leadership of Government if in any case the 
President or the Vice-President is disabled  or  
incapacitated  from functioning.    Sir,   I  think  
the  time    has come,  for  the  effective  
leadership of Government,   that    the    
Constitution should be amended in order to  
provide for the appointment of a Deputy Prime 
Minister who will be appointed by the 
President °n the advice of the  Prime  Minister  
so  that  ther >   is continuity of leadership if for 
any reason the Prime Minister on account of 
illness  is   not   able  to  discharge    his 
functions.   I must   say   that   the   so-called 
troika that is functioning today, the leadership 
being distributed among three persons does not 
seem    to    be effective. We have seen for 
ourselves how ineffective the leadership of 
Government is in both Houses of Parliament 
and I do hope, Sir; that in view of the illness of 
the Prime Minister, serious attention will be 
given by Government and the Members of the 
Congress Party as well as of the Opposition 
parties to the question of amending the 
Constitution for this purpose. Sir,  I do not 
propose to go into  the way in which    the    
Congress    Party evolves its leaders; the way in 
which the Congress Party discovers its leaders 
seems to be as mysterious as that of   the   
Conservative  Party  in  Great Britain where the 
leadership is e\olv-ed  through    a    mysterious    
process. Whatever may be the manner in which 
the leadership of the ruling party is evolved, I 
think that we should provide in the Constitution 
itself for the 

effective leadership of Government and it 
need not be presumed that a person who is 
chosen as Deputy Prime Minister will 
inevitably become the Prime Minister in case 
a vacancy arises. It is only to see that with 
effectiveness the Government is carried on 
that I am making this suggestion. 

Sir, I must confess that I am disappointed 
with the reference in the Address in paragraph 
14 to the Chinese threat. The emergency is 
continuing. The Defence of India Aci and the 
Defence of India Rules are in force. And so 
great is the emergency and so great is the 
impact of the emergency on Government and 
the public mind that in the whole Address 
there are only four lines devoted to the 
Chinese threat. I am reading tne lines 
concerned: 

"The Chinese threat has continued 
throughout the year, thougn there has been 
no actual fighting along our borders. China 
still maintains its intransigent attitude on 
the Colombo proposals and Chinese mili-
tary build-up along our borders has 
increased." 
On November 8, 1962, we passed in this 

House as well as in the other House . . . 

AN HON. MEMBER: November 14th. 
SHRI A. D. MANI: On November 8 the 

Resolution was moved and on November 14 
the Resolution was adopted in this House as 
well as In the other House. 

THE VICE-CHAIRMAN (SHRI M. F. 
BHARGAVA):   You   can   continue   later. 

The House stands adjourned tin 11.00 A.M. 
tomorrow. 

The House then adjournea at five 
of the clock till eleven of the clock 
on Friday, the 14th February, 1964. 
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